
CENTRAL PJJMIS'rRATIVE TRIBU\JAL 

ANGALCRE BENCH 

Second Floor, 
-. 	 Commercial Complex, 

Indiranagar, 
NGALJ 560-138. 

Dated: 8 FEB 1995 

APPLICATIQ\ NO: 1103/94 and 1142 to. 1149 of 1994. 

APPL1CANTS:,_Srjshafltharaju and eight others., 

RESPQ'DENTS:_ The Director General,Deptt.of Telecoinrnuncations, 
new delhi and another. 

S1ri. K.V. Surayanarayanaiah,Advocate, 
No.HL.-587,Fort, Krishnarajapuram, 

Bangalore-560 036. 

. 	Sri.M.Vasudeva Rao,Additional 
Central Govt.Stng.Co.usel, 
High Court Bidg,Bangalore-1. 

Siiject: .•Frwadjng.nf. Pies ofthe OrdQr passed by the 
Cntral Administrative 	 . 

—xx-- 
Pltasejind  her wth a copy of the DER/ 

STAY DER/TERIM OBDER/ passed by thi Trkb l-ir the..bo-ve 
mentioned application(s). on 27-01-1995. 

tr  

7C. REGDEBJ 	ISTRB 
JUD IC IAL BRjNCHES. 
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CENTRAL .MINISTRATIVE TRIBtAL. 	; 
BANGMJORE BENCH; 	:BANGhLORE 	- 

ORIGINAL APPLIChTION. NOS. 1103/94 AND 1142 TO 1149/94 

FRIDAY, THE TWENTY SEVENTrI DAY C,F JANUARY, 1995 
0 	

: 	 .• 

SHRI V R.KRISH]JAN. 	 . . . MEMBER (A). 

SHRIA.N.VUJJANARADHYA.  

0 	 0•• ''• 

1. Sri Shantharaju, 	 . 
• aged abou 31 years 

5/0 Nuthya lappa, 	 • 
ssistànt Superintendent Telegraph 

Traffic., Bangalore cTO, Residing at 
IV Cross, .Nagappa Block, 

- 	Sriramapuram, Bangalore-21. 	 S  •• 

.2. Srnt..B.K.RohiniPrabhakar, 
aged about 42 years,. 	• 	 - 
W/o. B.V.Prabhalcar, A.S.T.T. 
Bangalore cPa, 
Residing at No.137/1A,J-5 Road, 
Jeevanbheemanagar,.Bançalore-75. 

/ 	

• 0 

• 	3. Sri S.G.JoshL aged about 36 years, 
S/o G.B.joshi, A.S.T.T., Hubli CTO 	 0 

Residing at B.C.Angadi Bui1dins, 
- Vivekanadargar, Vidyair±7D}irad. 

4. Srnt. Sandhya E.Patil, aged about 33 years 
. 	 w/o Sri p.G.Subbangouda, -A.S.T.T. Hubli CTO, 

Residing at iVashistas B-48/3 KuinaraPark, 
Gandhinagar; Hubli. 	' 

05• Sri H.A.Sridhara.Jojs, aged about35 yeaçs, 
5/0 H.Anntha Jois, A.S.T.T. Shimoga DTO, 
Residing at' No.54, Sree Veerabhadreswara Nilaya., 

. ., 	 III Cross, I Stage, Vinobanagar, Shiiroga. \ 

6. Sri G.Srinivasa R.Karnath, aged about 35 ythars, 
/ . 	 . 	. 5/0 Raria Kamath, A.S.T.T., Jangalor'e CTC, 

-. . 	Residing at Quarter No. c-7 Telecom Quarters, 
Telephone Exchange Compound,, Padeshvar, 

0 

 Nangalore-575 001. 	 0 	 0 	

0 

Sri N.R.Galagali, aged. about 43 years, 	. 	0 • 
r 	. . S/o R.N.Gaiagali. A..T.T. Beloaum cTO, 

j 	. 	• 	. Residing at Shivainj hb.2, Athale Guruji Road, 
Belgaurn-590 001. 

S 	 • 	 S 
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1. Union of India, 	. 
by the Director. General, 
Departhent of TelecoirimuniCatiofls, 
New Delhi. 

2. The Chief General Manager, 
Department of Telecomuninications, 
Karnataka. Circle, 
Bangalore. 	 . 	...Respondents 

By A.C.G..C. Stiri h.Vasuaeva Rao.' 

ORDER 

Shri V.Ramakrishnan, Member (A) 

The applicant in this case are aggrieved by 

the fact that pre-proirctional training undergone by them 

before appointment to the post of JSTT has not been treated 

as duty. 

2. 	- 	The applicants, who were Telecom Assistants 

were • selected r appointmnent by prorrction to the post of 

ASTT in the compettivé examination. As per the rules, 

they: are reuired to undergo training for. period of .  

H. 
• 	: 	 • 	

• 
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nine months and on completion of training, all of them 

were apointed to the higher post. The question of 

/ countingtraining period for the purpose of drawing 

Increment was considered by the Government and it was 

.ecided as per OM•dated 22.10.90 as at Anriexure A2 that 

such training will be treated as duty for the purpo se 

of drawing increments.. This a was issued by the 

Ninistryof Personnel & Training.: it was subsequently 

clarified by the eparent of Telecorrunications in its 

letter• dated. 23.8 .,2' that this benefit would be a vailable. 

only in the 6a se of direct recruits and that the orders 

are effective only when the apintinent takes place 

only on or bfter 1.10.99. On the basis of the clarifi-

cation, the aeparthent- has denied the benefit of count-

ing the :training period as duty to the applicants', as 

they are prorrotees. Aggrieved by this decision, the 

applicants are before us. 

3. 	Some prornotes had 	éd before Ernakulan,, 	/ 

Bench of this Tribunal; the cuestion that the restriction 

of benefit only to direct recruits is not justified 

-n'h of fh- -l. The Erhaku lam 

Bench by its decision dated 15.10.92 inrespectof CA 

101/92 had held that such restrictioh is unrea sonabie 

and unjustified and had quashed the orders dated 23.8.91 

ihich is hbown as Annexure 	in the present application. 

The effect of - the decision of the Erna)Qilam Bnch'is that 

the benefit of treating the training period as duty will 

be availa4-le to a'll persons who had undergone training 



irrespective of whether they are direct recniits or 

promotees. it is also relevant to mention that the Bangalore 

Bench of the Tribunal in CP 156/92 has held by its decision 

' dated 26th.Iarch,. 93 that this benefit will be avaIlable 

not only.to  those who are appointed on or after 1.10.90 

but.also to the earlier appointees. 

4. 	FolloWing the decision of frna)ilarn Bench 

referred to supra, we hold that the department's action 

in denying the benefit to the promotees is unjustified 

and unreasonable. 4ccordingly; we direct that the benefit 

should be extended to the applicants also who were promo-

tees and the training period will be treated as duty for 

the purpose of increment notionally and the actual finan-

cial benefit will be available to them from 19793 i.e. 

one year prior to the date of filing of these a.ppUcations. 

The department will extend the•  benefit flowing from this 
4- 

order within two months from the date of receipt of copy 

of this order. 

5. 	With the above observations, the applications 

are finally aisposed of witn no orders as tost. 

Sd 

(A. N .VUJJANhRADHYA) 	 (V. 	KruSH1AN) 
iEIBER (J) 	 i•ia 	(A) 
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Centra' Adrflifl strati ye 
Tribunal 

Sangalorg  Bench 
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CENTRAL ADM]N ISTRATIVE TRIBWAL 
BPN GALORE BENCH 

66- 	
Second Floor, 
Commercial Complcx, 
Indiranaçar, 

Miscellaneous ppin.No.19i of 1995 113PNGALcRE - 56': o3. 

Dated:27ApR15 

APPL1CATIQ' NO. 1103 of 1994 and 1142 to 1149 of 1994. 

APPL1ANTs: Sri.Shantharaju end eight others., 

v/s. 

RES1DENTS: The Director Genersl,Deptt.of Telecommunications, 
New Delhi ad another. 

To 

I. 	S.ri.K.V.Surayansreyaneiah,Advocate, 
No.HL587,Fort Krishñarejapuram, 

Bengalore-560 036, 

2. 	S.ri.M.Vasudeve R9o,ddition2l Central 
Govt.$t2fldlno Counsel,High Court Bldg, 

Beng2lore-560 001. 

Subject:- F..rwardingcópies of *the' Orders pissed by the 
Ccntral Mministrati'ie Tribunal,Bàngalore-3. 

---xxx--- 
- - Plcase -find enclOsd hervith -a- copy of the- Ordr/ 

Stay Crder/Intcrim Order, passeby this Tribunal in the above 
mentioned application(s) on 2Otpril,.95. 	 -. 

• 

_7/oL 	

-. 	••)' 	
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S. Ci\o 	G'J 

CA Ncc 	 ojg 

Date I 	 Office Notes 	 Orders of Tribunal 
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TRUE COPY 

Central Admnftrativa Tribunal 

Bangalore Benth 
Bangalore 



CENTRAL ANMINISTRATWE TRIBWAL 

BAN GALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
BPNGALORE - 560 03J $ 

ed: 28 J Lit 1995 
APPLICATIGNNO. 1103 of 1994 and 112_ 49_QiJ994.._ 

APPLICANTS: Sri.Shantharaju and eight others., 

v/S. 

RESPG\iDENTS: The Director General,Deptt.of Telecommunications, 
New Delhi and another. 

To 

Sri. K.V. Suryanarayanaiah,Advocate, 
No.HL-587, Fort,Krishnarajapurain, 

Bangalore-560 036. 

Srj.M.Vasudeva Rao,Addition1. Central 
Govt.Stariding Courisel,High Court Bldg, 

Bangalore-1. 

Subject:— F.rwarding copies of the Orders passed by the 
Central Administrative Tribunal,Bangalore—•38. 

---xxx--- 

Please find enclosed hrwith a copy of the Ordr./ 

Stay Order/Interim Order, passeà by this Tribunal in the above 

mentioned app1ication(s) on 19071995. 

a8 lcfl 
A4,( D E 	G ISTRAR 

JUDICIA BRANCHES. 
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Date I 	 Office14otèi 	 Otdsrsot Tribun8l 

• 

 

49-7-1995 

Heard Shri.M,V,Rao, 
Extension of timeig by two 
more months up to 1691995 is 
grantedas last chance, 
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.1 Bangalore 	. 	. 	. 

Vkk cilc V) oA ib/qp '- "Jt, 

Application Io 	 of 199 

q 
0IDEFk 	

t1  Y/101 
:; 

Date 	. 	 Office Notes 	: 	 . Orders of Tribunal 	. I' r 

I H 	
VR(MA) 

25.9.95. 

I have heard Shri M.V. Rao 

in MA 401/95 in OA 1103/94 & .1142 

to 1149/94 praying for etension 
a 

of time byjperiod of thre more 

months to. comply wih the 

directions of the TribunLL. 	I 

. find .that adequate time hasbeen 

given by the Tribunal earlier and 

no new material has been iroduced 

by the respondents which,  would 

warrant acceding to their request 

and in the circumstances the MA 

401/95 Is rejected. 	. 	. 
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BangalOre 13ench 


